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MEA/ORDER
Per George Mathan, JM :

This is an appeal filed by the assessee against the order dated
24.01.2025 passed by Id. CIT(A), National Faceless Appeal Centre (NFAC),
Delhi, for the assessment year 2017-2018.

2. It was submitted by the Ld.AR that the assessee had raised an
additional ground in regard to the issue of diversion of income pursuant to
the scheme of amalgamation. It was submission that the Ld.CIT(A) has
admitted the said additional ground in page 29 & 30 of the order of the
Ld.CIT(A). It was submission that in para 2 the Ld.CIT(A) has admitted the
additional ground and in para 3 he holds that the ground is allowed.

However, the said ground no.3 which has been allowed by the Ld.CIT(A) is
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in regard to the regular appeal of the assessee and not the additional
ground. It was submission that the additional ground has not been
adjudicate on merits at all. It was submission that the second issue is in
regard to the TDS. The issue of TDS is linked to the issue of the diversion
of income pursuant to the scheme of the amalgamation. The TDS credit has
not been granted to the assessee in the computation though it was shown
the in the earlier order’'s computation. It was submission that the issue may
be restored to the file of the Ld.CIT(A) to give a finding on the two issues.
3. In reply, the Ld. CIT DR vehemently supported the order of the
Ld.CIT(A).

4, We have considered the rival submissions. A perusal of the facts in
the present case as also the order of the Ld.CIT(A) shows that the additional
ground which has been raised by the assessee has not been adjudicated
with a speaking order. Similarly, the issue of the TDS had also not been
specifically adjudicated but has only been set aside to the AO. In these
circumstances, the issues in this appeal are restored to the file of the
Ld.CIT(A) for passing a speaking order. If the Ld.CIT(A) desires to get a
computation to be redone by the Ld.AO, then remand proceeding is
available to the Ld.CIT(A) to call for the details from the AO. With these
directions, the issues in this appeal are restored to the file of the Ld.CIT(A)

for readjudication.



5.
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In the result, the appeal of the assessee is partly allowed for statistical

purposes.

@l {&EI/ ACCOUNTANT MEMBER

Order dictated and pronounced in the open court on 03/02/2026.

Sd/- Sd/-
(LAXMI PRASAD SAHU) (GEORGE MATHAN)

fesTir Dated 03/02/2026
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